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Calcutta High Court at Port Blair,
The matter hag been cosidered. The
Islands
does not justify a permanent Bench
at Port Blair, However, the Calcutta
High Court hag agreed to send Divi-
sion Benches jn circuit to Port Blair
frequently.
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Co0]l Mining Projects

11202. SHR] SADASHIV BAGAIT-
KAR.

SHRI ABDUL REHMAN
SHEIKH:

Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that because
of the delay in the implementation
of the coal mining projects, the cost
of about seven such projects have
escalated by almost 133 per cent;

(b) if so, what are the details in
this \regard stating thg extent ot delay
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and the major factors responnsible
for the delay in the jmplementation
of these projects and the exlely of
escalation in their cost as against the
originally anticipated cost; and

(¢) what steps have been cotrfem-
plated by Government to minimise
the delay in the implementatjon of
these projects?

THE MINISTER OF STATE IN
THE DEPARTMENT OF COAL IN
THE MINISTRY OF ENERGY (SHRI
GARGI SHANKAR MISHRAY: (a)
No, Sir. The escalation in cost of
the seven projects is due to various
reasons which have also caused delay
in implementation. . R

(b) The projects referred to in

(a) above are:

1. Sudamdih in BCCL

2. Mothidih in BCCL

3. Chinakuri in ECL

4. Dhemo Main in ECL
5. Ramarh OC in CCL

6 Jhingurdah OC in CCL
7. Rajgamar in WCL

There have been delays ranging
from 3 to 16 years and the cost
escalation is anticipated to ha from
89 per cent to 617 per cent. Reasons
for delay in implementation of these
projects are broadly as follows:

(i) Delay due to land not being
available in time,

(ii) Difficult geo-minig condi-
tions met during development of
mines and/or technology not avail-
able for workMg these deposiis,

(iii) Non-availability of plant and
machinery.
(¢) (i) Corporation fo concerned
State Governmeals has been sought
and ministeria] level discussions
held to expedite acquisition of land
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for coal projects and to tackle the
law and order problems, resultthyg
in marked improvement;

(ii) Suitable steps hnave been
taken to oblain foreign consultahicy
and technical assistance in selected
areas ahd feasibility reports are
being revised incorporating updated
mining norms and methods of
dealing with difficult geo-mihing
conditions;

(i1i) Procedyreg for prccurement !

of Plant and Machinery have been
streamlted: and

(iv) Monitoring of progress of
implementation has been taken up
at the level of subsidiary compa-

nies and Coal India Limited. In,

Department of Coal also. a Cell has
been’ established for thjs purpose.

Reductiop of Crude Oil Price by Iran-

1203. SHRI B. C. PATTANAYAK:
Will the Minister -of PETROLEUM.

CHEMICALS AND FERTILIZERS be .

pleased io state:

(a) whether it is a fact that Iran
has cut the price of crude oil;

(b) if so, what would be the impact
of such reduction of the price of
crude oil on the oil import bill of the
country:

(¢) whether prices of crude oil will
be reduced in the country; and

(d) if so, what are the details

thereof? --

EY

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P SHIV SHANKAR): (a)
Yes, Sir. :

(b)Y It would be difficult at this
stage to quantify the impact on the
Oil Import Bill because it would be
dependent on future prices as well as
behaviour of the rupee-dollar ex-
change rate.
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